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SHRI N. G. GORAY : We shall he ju-attful 
if you tell us what you propose to do. 

MR. CHAIRMAN : You have brought it to 
my notice.   I will look into it. 

SHRI T. V. ANANDAN : We want you to 
rise to the level of Vithalbhai Patel. 

MR. CHAIRMAN : It has already been 
suggested.    Why are you speaking? 

SHRI RISHI KUMAR MISHRA : Sir, Mr. 
Goray has raised a very dangerous point. As a 
newspaper man, I am v-;ty seriously   
interested   in   it. 

Because, if you lay down as to    what 
should be published in the n-. even 
1 .the     censorship is re some 
Member  will  get   up  and  say  that 
whole speech has not been published and 

it will be a contempt of the Hon: 
(//;. r). As far rs of j 

re concerned,  they have full to speak here and   
as far  as  their publication  is concerned,  there 
is no rule ,ich  they   have   a   rifrht   that  the 
whole speech should be    published  .   .   . 
(Interruption 

MR. CHAIRMAN : Don't enter into a 
discussion. Shri Sardar Amjad Ali. 

K. MATHEW KURIAN  :  He has 
denigrated his own profession .   .  . 

MR. CHAIRMAN : Shri Sardar Amjad 
Ali.    You will have  15 minutes only. 

STATUTORY RESOLUTION    SEEKING 
^ROVAL OF THE PROCLAMATION OF 

EMERGENCY MADE BY THE PRE-
SIDENT ON THE  2STH JUNE,  1975 

-{Contd.) 

SHRI SARDAR AMJAD ALI (West 
Bengal) : Mr. Chairman, Sir, I rise to support 
the Motion moved by the hon. Home Minister 
before this House yesterday, speeches of my 
hon. colleagues. It is rather 

a fantastic thing that since yesterday, I Sir, I 
had the privilege of hearing the have been 
hearing some coined phrase, rather phrases, 
from Dr. Kurian, who every now and then 
repeats that democracy has been butchered, 
that democracy has been slaughtered by all the 
things that ' have been done by the ruling party 
and the Government. I believe, Sir, all my col-
leagues here might have read Thomas Gray's 
'Elegy Written in a Country Churchyard'. The 
first line says : 'The curfew tolls the knell of 
parting day." Dr. Kurian was using that phrase. 
He said that 135 nails of the ruling party have 
stuck up to the coffin of democracy. Sir, I 
would like at the present situtatio." to come out 
with this modified, couplet : lolls the knell of 
the the reaction and the ultra-leftists day." 

Mr.     Chairman,    Sir, the 
Opposition   colleagues   have   attacked   the 
Government    in.   their    usual undertones. 
Of     course,     with     a     certain    unusual 
undertone,    my    hon.    colleague Prak 
Virji       has       made      two       aHe 
against    the    Government.    The first one 
is that by declaring internal 
the  country,  the  Government  ba 
the Opposition voice."   But what- is  that 
in  saying, "yes,   the Government has gaged 
the  Opposition   voice."   But  what   is  that 
voice?   The voice  that incites  the  people 
to go on ransacking the public ings 
and properties that has been gagged. And 
it is in the interest of the country that this 
sort of voice has got to be gagged, Yes, 
we have gagged the voice of the opposition 
that : the students to boycot     
educational institutions and all that. We have 
gagged it. And thousands of times, in the 
interest of the country, this sort of voice will 
have to be gagged. We have gagged the voice 
of the Oppposition. What is that? The voice 
that calls to cause the total destruction, to 
cause chaos and confusion and ultimately to 
cause an insurrection and a total revolution, a 
rebellion as far as the Army and the Police of 
the country  are concerned.    If that     sort of 
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voice has got to be gaged, thousands of 
times, this country will applaud to gag the 
voice of the Opposition. But as far as ihe 
Opposition voice for any constructive 
suggestions to the Government and to the 
people is concerned, definitely that voice 
would never be gagged. And a! least there 
are such conscionable Members in this 
side also who will oppose when any 
Government, whether it is the Congress 
Government or any Government, comes 
to gag that constructive voice. Definitely 
you will find so many voices on this side 
also who will come out and say that we 
oppose that sort of gagging of the voice 
which comes out to give constructive 
suggestions for the betterment  and  uplift 
of the country. 

Mr. Chairman, I have risen on this oc-
casion to extend my support to the Emer-
gency that has been declared by the hon. 
President in his wisdom in accordance with 
the Constitution. 

My friends from this side as well as from 
the other side have explained the conditions 
that lea to the declaration of this sort of 
emergency. They have explained at length 
the social, the political, the sociopolitical and 
the socio-eonomic conditions that led to this 
sort of a declaration. So, I would not traverse 
on those points once again. 

But, Mr. Chairman, Sir, if certain actions 
of this nature had to be taken by the 
Government in any country, of coarse, that 
step had to be taken in a wy unusual 
circumstances. The unusual circumstances 
have already been very much clearly  nar-
rated and explained here befor: this august 
Mouse by my colleagues. 

Mr. Chairman. Sir, Mr. Prakash Veerji has 
stated that if the emergency had been 
proclaimed before the decision of the 
Supreme Court, or, rather the interim order 
of the Supreme Court, it would have been 
very good I am definitely not one with him 
on this matter because it is only after the 
interim order came, a series of meetings were 
held by the most irresponsible men, in an 
ugly way, by some of the opposition elements 
In order to create a total chaos 

in the country. Mr. Jayaprakash Narayan had 
said th.it he will give a call to do these things 
at an appropriate time. So, I say that in view 
of that appropriate time, this was the most 
"appropriate time" when the internal 
emergency has been declared. Therefore, in 
view of that appropriate time, I would ask my 
colleagues to support this time as the only 
appropriate time on the part of the 
Government to declare this sort of 
emergency. 

Mr. Chairman, Sir. what has happened in 
this country during the last few years. I do 
not think in any other country the things 
were happening in such a way as they were 
happening here. Yes. I am one ot those who 
believe that the wheels of progress and 
development ought to have moved in a 
direction which we all wanted, but which 
unfortunately have not moved in the same 
direction. But, is it all for which the 
opposition should clamour all the time. I 
would only say that from a series of attacks 
and series of demonstrations which they 
have launched against the Government, the 
ultimate thing that they wanted was to 
denigrate the institution of the Prime 
Minister. It is not a question whether he is 
the Prime Minister or she is the Prime 
Minister. In a democratic set-up the office of 
the Prime Minister is an institution and when 
any attempt in a most ugly way, in a most 
nuisance way is started by any of the 
opposition forces or any of the political 
parties, then it is the duty of the Government 
in a democratic set-up to maintain the 
sobriety, the dignity, the honour, the 
reverence and the respect of that institution 
of the country and. therefore, it has been 
very rightly done. Now. the main target was 
Shrimati Indi ra  Gandhi. The Opposition 
friends might think that I am a chum of the 
Prime Minister. Yes, I am so long as she is 
the leader of the party, not only the leader of 
the party, but the leader of the country. We 
are all chums. We should be. In all normal 
decency in a democratic set-up it is held that 
the leader of the country should be regarded. 
The only thing that can be criticised against 
is the activities and the programmes.    When 
did she come    to 
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power? That is in the year 1966, probably the 
date was the 24(h January. Many things have 
not been done in this country. Yes, we agree. 
But, let me give some statistics. During the 
last few years, ine opposition or some 
Opposition parties have used this Parliament 
as well as the whole country and so many 
other forums only to scandalise the 
Government and the image of the Ministers 
and the image of the Prime Minister in a most 
ugly way. Is that the way? They can criticise 
the programmes of the Government. But, at 
the same time, I believe, it would have been a 
very sobre and normal responsibility on the 
part of the Opposition to place before the 
nation that this Government has done things 
also, which may not be enough in their 
estimation. They could also place certain 
proposals and programmes before the 
Government and say that these will have to be 
implemented by the Government  in  power.    
They  did  not  do  it. 

Mr. Chairman, Sir, from 1965 I come to 
1966. This has been the whole target of the 
opposition. I do not mean all. I mean some of 
the Opposition parties which tried to denigrate 
the institution of Prime Minister and Shrimati 
Indira Gandhi because they knew that they 
have thoroughly been beaten at the 1971 
elections, have thoroughly been frustrated in 
the 1971 elections, rather. if I may say, have 
been thoroughly rooted out by the people of 
this country who are really magnanimous, 
bountiful and benevolent. In spite of their 
sufferings, in spite of their many shortcomings 
the people have extendi J (heir support to the 
Congress Party because they believe that it is 
the Congress Party that can take the whole 
country in the right direction. Whenever any 
difficulties were faced by the counlry from 
within or without, it is only this party which 
has given the right direction to the whole 
country and to the people of the country. That 
is why they aie bountiful, magnanimous, and 
through this House I extend my greetings, my 
taslini to the 600 million   people   of   this   
country   who   are 

half-starved, who are naked and who had so 
many difficulties in their lives. 

What was the gross national product in 
1965-66? It was Rs. 21,865 crores. That was 
when Shrimati Indira Gandhi. the object of 
the most ruthless attack of the non-sensible, 
insensible, nonsense Opposition here in the 
House came into power. The Opposition says 
the Government did not do anything, that 
Shrimati Indira Gandhi or the Congress 
Government has not done anything for !he 
country. In 1973-74 the gross national product 
went up to Rs. 52,193 crores. What was the 
annual growth rate? In 1965-66, Mr. Chair-
man, the annual growth rale of GNP was 9.3 
per cent which went up to 11.3 per cent in 
1973-74. What was the per capita net national 
product in 1965-66 when Mrs. Gandhi came 
into power? It was 2.6 per cent. It rose up to 
3.1 per cent in 1973-74. 

Mr. Chairman, I would quote some figures 
in so far as agricultural performance of the 
country under the stewardship of Shrimati 
Indira Gandhi is concerned. What was it in 
1965-66? The total foodgrains production was 
72.35 million tonnes which rose to 103.61 
million tonnes in 1974-75. What about other 
cereals? Production of other cereals was 
10.09 million tonnes in 1965-66 and it was 
11.97 million-tonnes in  the  year   1973-74. 

Let me come to fertiliser production. Every 
now and then the Opposition benches clamour 
very much on this point. In 1965-66 this • 
country produced 233,000 tonnes of 
nitrogenous fertiliser. It went up to 1060,000 
tonnes in the year 1973-74. Is that a mean 
achievement? That is my question. These are 
economic parameters by which the 
performance of the Government will have to 
be judged. Of course there are certain other 
economic parameters and will come to them 
after some time. 

SHRI OMPRAKASH TYAGI (Utter 
Pradesh)   :  What about mehangayi ? 

SHRI SARDAR AMJAD ALI : I wili 
come to that. 
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The gross capital formation by the Central 
Government in the year 1965-66 '' was Rs. 
520.4 crores which rose during the 
stewardship of Shrimati Gandhi to Rs. 767.4 
crores. That is the net capital formation by 
the Central Government. What was the gross 
financial assistance for capital formation? It 
was Rs. 1,285 crores in 1965-66 while it was 
Rs. 1,966.4 crores in the yeai 1973-74 
during the stewardship of Shrimati Gandhi. 

Now employment in the public sector. 
That is definitely another point which many 
times has not only agitated the mind: of the 
Opposition but also this side of the House. 
Mr. Chairman, in the year 1965-66, the 
employment was 93.78 lakhs in public 
sector, and during the stewardship of 
Shrimati Indira Gandhi, it went up as on 
March, 1974 to 124.87 lakhs. Is that a mean 
achievement? That is my question to the 
Opposition. If this be the picture, much of 
what has been done has been done with the 
humble contribution of the poor people of 
this country. 

In the net national exchequer that has 
been raised, what has been the assistance 
from outside? The picture is that in the year 
1966-67, the total external assistance was 
Rs. 1,131.4 crores, while it declined in the 
year 1973-74 to Rs. 849.3 crores: and the 
grant was Rs. 60.7 crores in the year 1965-
66 which was reduced to Rs. 20.7 crores in 
the year 1973-74. This is the  performance. 

Now, let us come to another point. What 
about the foreign exchange reserves, the 
balance of trade conditions here? It was Rs. 
478.4 crores in 1966-67. which rose tc Rs. 
947.0 crores in the year 1973-74. 

Now, what is the object of placing all 
these statistics before this House? Mr. 
Chairman, political parties have in a sense 
to form public opinion. My honourable 
friend Shastri yesterday has very rightly 
said that there are three channels—the 
television, the All Tndia Radio and the 
Press.    I  humbly     ask     the     
Opposition 

colleagues here: Have you on any day said to 
the nation and the country that well 
irrespective of the fact that the external 
assistance has gone down low and low, your 
contribution made to the national exchequer 
has brought the country at least to a certain 
advancement—not the advancement which you 
all expected? Mr. Chairman, not for a single 
day or for a single moment, have they utilised 
either the All India Radio or the television or 
the Press of this country to explain to the 
people that this is the achievement of this 
country. We do not boast of what we have 
done. Mr. Chairman. certain people may take a 
very much exaggerated view of what I have 
stated. But definitely I would say with all benign 
humbleness that the figures I have given, of 
course are not the also parameter to judge 
though we have taken the country to at least a 
direction which is wanted by the people. There 
are people as yet, about half of the total 
population of the free country, who are partly 
starved. But for that, the gear and the wheel of 
progress could have moved1 in a much mere 
efficient manner, if the Opposition had also co-
operated in a wise way, in a reasonable way, 
and in a rational way. It is unfortunate that they 
did not do it. Certain restrictions have been 
imposed in an unusual circumstances while the 
locomotives cannot move, while people will 
not be allowed to go to schools and colleges, 
when girls cannot go out to schools and 
colleges and offices, when every time it is 
being egged on the incited that vou go and 
ransack the whole administration, asking the 
Government officers, asking the public 
employees to go out in an ugly demonstration 
leaving aside their jobs without having any 
respect and reverence for the duties which 
have been imposed on them by the 
Constitution, by the Legislature and by the rule 
of law and for which they are being paid from 
the national exchequer and the burden for 
which falls on the poor people of this country. 
If in this unusual situation some rights have 
been curbed, Mr. Chairman, 1 do not know 
whether any sensible man on this side   will   
go   and  denounce     it.     Certain 
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lights definitely have to go because we do not 
want that sort of liberal democracy in which 
we will say, 'Well, direct the people not to run 
the locomotives, direct the people not to 
perform their duties by which foodgrains 
from one pan of the country will move to the 
other part so that the poor people waiting with 
their begging bowl to go to the ration shops to 
get their cereals, get it. If this is the way, that 
sort of right will have to be curtailed. 

Mr. Chairman, by finishing this, 1 would 
humbly suggest to the Government and to the 
honourable Home Minister that taking 
advantage of this internal emergency, certain 
officers are also ransacking. 

SHRI KALYAN ROY (West Bengal) : 
What about employers? 

SHRI SARDAR AMJAD ALI : I leave it 
to you. 

MR. CHAIRMAN : You will have to 
conclude now, 

SHRI   SARDAR   AMJAD   ALI   :   Mr. 
Chairman, for instance, I will say, it was on 
the 26th, the emergency was declared1 and on 
the 27th, in Calcutta port, the office of the 
Land Manager was declared as a protected 
place. What is this Land Manager? He is the 
person against whom there is a serious report 
by the Public Accounts Committee that this 
fellow, the Land Manager, has done so many 
wrong things. Taking advantage of the 
emergency, he declared his office as a 
protected area. We have to go into details with 
regard to those types of serious activities. 
Some employers have come into take 
advantage of the clauses in the industrial laws 
by which an employee can outrightly be 
dismissed from service. This is a very serious 
thing. Although the people at large have 
accepted the wav the country is being moved 
and the way the emergency has been proclaim-
ed, definitely there are cases which might 
cause frustration. It is constant vigilance j 
which   is   required   to   protect   the   liberty, 

the independence and freedom. While there is 
international round-up all over the borders of 
this country, internal dangers from those 
getting money from some outside banks in 
order to cause agitations here and who claims 
to have come out of very revolutionary 
working class, I refer to the case of George 
Fernandes getting money from outside to 
cause disaster inside the country, this sort of 
opposition will have to be strangulated and for 
that, the country will render all the support to 
the Government because this country does not 
want to go the way they want. The country 
will live in peace and let peace come them. 
With this I would only appeal to the 
opposition, your voice has not been gagged. 
There are points; there are programmes. Come 
with us. Let us go to the people and say that 
these programmes have got  to be 
implemented. And if you do it, your voice will 
never be gagged If you do it in the wrong and 
opposite way, the whole country, not to speak 
of the Congress members only, will say 
definitely that their voice  will  have  to be  
suppressed. 
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SHRI       RISHI    KUMAR       MISHRA ii)   
:   Mr.    Chairman,    Sir,  the honourable 
Member, Shri Mahavir Tyagi, hom we all 
have great respect, has it he supported the 
provisions    in Constitution which have 
enabled    the Government     to proclaim     
the    national y and, in fact, when he support-
ed the  relevant  provisions  in the  Consti-
Assembly, he said : 

"It is no use issuing orders afte order has 
actually started. The euier: gency powers 
must be resorted to before the emergency 
actually arises. SdJ this clause is the most 
important clause as it enables action to be 
taken in advance. I, therefore, lend my 
wholehearted support to it. I only want that 
some more categories must be added to the 
three categories mentioned in this article." 

Therefore, Sir, the honourable Member, Shri 
Mahavir Tyagi, had himself advised at that 
time  the  Constitution-makers,  the 

Constitutent Assembly, to insert this pro-
vision so that the Government might take 
action in advance before disorder has started. 
I was therefore, surprised today when he got 
up and opposed the Proclamation of 
Emergency. 

Sir, since yesterday, we have been listen 
ing to tie -speeches of many honourable 
Members who have scant faitti in demo 
cracy and who say this proclamation of 
emergency has negated democracy in our 
country. What is the experience in other 
democratic countries, I mean those coun 
tries which Members like Prakash Vir 
Shastriji and other friends would call de 
mocratic? What is our experience of 
those countries? In 1920, in Britain, an 
Emergency Act was promulgated. Why 
was it promulgated? Not because there 
was any external aggression, not 
there was any internal disorder, but be 
cause of tbe United King 
dom at (hat time was" facing a crisis. The 
Hon i ::d the Umcr- 
uency Act and empowi Govern 
ment ergenev was deel: 
We a e of the working cl 
American Constitution. Though t' 
rican newspapers have been critic; 
India saying that Mrs. Indira Gandhi 
com- : :<i democracy, we re 
member very well that during the time of 
President Wilson, he used his pr 
the President ;>.nd the Commander-in- 
Chief in older to restore the economy of 
the United States. France, all of us are 
ad 17 Coristitfttgfis durine the 
150' years. No bodr itys that France 
is not a republic or ths* it is not a de 
mocratic country because of this fact 
nobody hays that the U.K. ceases to be 
a democracy because of the Emergency 
Act of 1970 and nobody says that the 
United States of America ceases to he a 
democracy because President Wilson used 
his emergency powers in order to set 
right the economy of his country. But all 
these people, who would otherwise praise 
the USA, 'vho would otherwise praise the 
other Western democracies, find that this 
step taken by the Government of India 
and the Prime Minister is    a negation of 
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[Shri Rishi Kumar Mishra] 
democracy. Mr. Chairman, Sir, the late 
Jawaharlal Nehru was the greatest democrat 
that we have had in this country. Nehru gave 
to us this democratic polity which we have 
now. Jawaharlal Nehru said in 1952 : 

"For my part, I cherish the freedom of 
the individual, as I do not want freedom to 
he restricted in the name of the Stite. But 
if the safety of the Stale is at Stake, the 
freedom of certain individuals has to be 
curbed ..." 

12. NOON 

In fact, we cannot allow certain individuals 
to play with the destiny of our nation. 
Yesterday, Shri Prakash Vir Shastriji said that 
if the Constitution makers had known that this 
emergency power would be .i-ei in this 
iranner they would perhaps not have inserted 
it. Mr. Chairman, Sir, this provision was 
inserted in our Constitution after great debate 
and discussion, and the last Shri T. T. 
Krishna-machari, who was no less a democrat 
than many of those who pretend to he— what 
had he to say in the Constituent Assembly ? 
At that time he said : 

"Surely, the framers of any Constitution 
at the present day would be failing in their 
duty, if they do not take note in times like 
this, of the difficulties that abound around 
every country. Not merely are there threats 
of " war and undeclared wars and 
internecine disturbances, but there are also 
other calamities which are likely to arise, 
partly because of economic conditions that 
exist within the countries and economic 
maladjustments which demand immediate 
settlement and partly because there pre 
forces in the world that wish to make the 
economic maldistribution the basis for 
subversive political action and in the result 
make these worse than what they actually 
are .   .   ." 

Shri Krishnamachari said : 

"Therefore, if the Constitution framers 
do not provide safeguards for protection of 
the Constitution in times of emergencies 
that might arise, I feel the framers of the 
Constitution would be guilty of a grave 
dereliction of duty ..." 

We are very happy and we arc very grateful 
to the framers of the Constitution that they did 
not derelict in iheir duly and they have 
inserted this provision am!, therefore, they 
enabled the Government and the President at 
this time to take this action to save the 
country from chaos. 

Mr. Chairman, Sir, I would like to em 
phasize the basic roots of the present situ 
ation. In fact, since our country became 
independent, a pattern has been going on 
in this country between two diametrically 
opposed forces. What are those dia 
metrically opposed forces? There are 
forces of modernism on the one side and 
obscurantism on the other, forces of secu 
larism on the one side and religious re 
vivalism on the other. There are forces 
which believe in planned economic deve 
lopment on one side and those who be 
lieve in free economy and in the freedom 
of the exploiters to keep the people op 
pressed, on the other. There were forces 
which wanted Tndia to take the path of 
anti-imperialism, which wanted India to 
strengthen its ties with non-aligned coun 
tries, which wanted India to strengthen 
its     ties     with     the socialist     world. 
and there were forces which wanted that India 
should be dependent on imperialism and 
communal forces. There were foi in the 
country which wanted India to adopt the path 
of non-alignment and there forces which 
wanted India to align itself with military 
blocks. Now, this pattern has been going on. 
There are forces of democratic socialism on 
the one side forces of communalism and 
reaction on the other side. And the reactionary 
and communal forces and vested interests 
have tried to capture power and they have 
waited for a national calamity to overtake this 
country so that they may capture power. 
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Mr. Chairman, Sir, senior Members of this 
House would recall that when the first great 
calamity overtook this country in 1962 after 
the Chinese aggression, there were forces in 
this country which wanted the head of 
Jawaharlal. But the same forces did not 
succeed because the people of India stood by 
Jawaharlal Nehru. But in the process we had 
to sacrifice Krishna Menon. And after 
Jawaharlal Nehru's death they wanted to 
capture this country's political power by 
capturing Congress. They formed the 
Syndicate and they tried to capture Congress 
and thereby capture power. They tried in 1969 
to capture political power by a constitutional 
coup, by capturing the presidency in 1971. 
They tried to capture power by forming a 
Grand Alliance' in 1971 and 1972. But they 
failed. In Uttar Pradesh and Orissa when they 
found that the progressive and democratic 
forces had rejected them in the midst of grave 
economic prices and rising prices, they 
decided to use terror, intimidation and 
violence and used parliamentary means for 
destroying parliamentary democracy. If one is 
to go by what they say about democracy, then 
democracy is to describe this Parliament as a 
House of pimps, touts and prostitutes. We 
have not forgotton that parliamentary 
privileges and rules were used by these forces 
and the so-called freedom of the press was 
used by them to describe this Parliament as a 
House of pimps, touts and prostitutes. You 
will also recall, Mr. Chairman, that according 
to them, democracy is not the verdict of the 
people. In 1971, when the people of India 
gave a verdict in favour of Mrs. Gandhi and 
the Congress, what did they say? They did not 
respect that verdict. They said that that had 
been achieved by some invisible ink. Is this 
the respect they have for democracy? Is this 
the respect they have for the verdict of the 
people? No one can say that in any State 
where the voted a non-Congress party or a 
combination of parties in power, we have 
stood in their way of coming to power But 
when people voted Congress, then they said 
that it had been done by an invisible ink. 
When  people    voted  my  friends  of    the 

CP(M) and their friends to power in West 
Bengal, it was democracy. Bui when the 
people rejected them at the polsl, it was 
rigging and fascism. This is a strange way of 
defining democracy, li this definition of 
democracy is going to be accepted, then we 
will not have democracy. We will have 
dictatorship of a small opportunist minority 
which wants to impose on this country a 
dictatorship of the vested interests and anti-
democratic and reactionary forces. Mr. 
Chairman, is it democracy to give a call to the 
various security forces, police and the army to 
disobey the orders and to decide what is legal 
or illegal, to undermine the executive, to 
undermine the head of the executive who is 
the Prime Minister, to undermine the 
judiciary, to threaten, intimidate and  try to 
pressurise the judiciary either by a physical 
attack on the Chief Justice or by trying to 
undermine him in public, to preach rebellion 
in the security forces, to undermine the 
econominy and to terrorise Parliament and not 
to allow it to work? If this is democracy then 
we will have to think whether this is the type 
of democracy which is really in the interest of 
the people of India and whether this is the 
type of democracy which is really going to 
help India to become a strong prosperous na-
tion where the poor may look forward to an 
egalitarian and a just order. 

There has been a reference to the freedom 
of the press. Mr. Mariswamy yesterday 
quoted from what Jawaharlal Nehru had said. 
I am sorry to say that Mr. Mariswamy 
misquoted by reading only one sentence of a 
speech which the late Prime Minister 
Jawaharlal Nehru had delivered in 1950 at the 
All India Newspaper Editors' Conference. 
What Jawaharlal Nehru said was : 

"We have been fighting for our riehts and 
have finally achieved them and are apt to 
forget that a right by itself is incomplete 
and in fact cannot last long if the objectives 
which accompany that rigt are forgotten by 
a nation or by a greater part of it.    I think  I  
can  say 
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[Shri Rishi Kumar Mishra] 
that whatever out other tailings might be, at 
the present moment the amount of freedom 
of expression that is allowed to or indulged 
in by the press can hardly be exceeded in 
any country in the world. 

"I shall be quite frank with you", 
Jawaharlal told the newspaper editors. He 
said : 

"And that freedom seems to me exceedingly  
dangerous.    Without  responsibility,       
freedom        grafldually becomes   something    
like    a  licence. Licence  ultimately means     
mental   disintegration.      And    if    there is 
mental disintegration in the body politics, ob-
viously it affects every limb of it. That applies  
to   newspapers     also,   If freedom  they  
have  and   the  element of  licence,    and  the  
niter  irresponi-bility   incerases,   then   not   
only   they they will endanger their freedom 
but their reputation also." Mr. Chairman, a 
section of the press in India have endangered 
their freedom    by confusing freedom with 
licence.   They have acted in a manner which 
will make  any honest newspaperman hang his    
head    in shame.      We have had occasions in    
this House to see how day after day, even the 
Chief Justice of India and the Judges were not 
spared. Not only they, as I had pointed out, 
after the late Shri L. N. Mishra was murdered, 
even members of    his    family not    spared.    
Even    in that    hour of    agony   and   
personal    sorrow,    there were  newspapers 
run  by  the Jana Sangh which did not even 
have the human decency of not writing things 
which, will add to their sorrow and which will 
add to their agony. We have seen absolutely 
total false-! having pervaded through 
newspapers, concoctions and all that. When 
you act in this manner, you will see, as    
Jawaharlal had warned at that time, and I am 
sorry to say that a section of the press and 
some political   parties   who   thought   that     
they were using this  press  in order to project 
themselves,   only  helped   them   to  deceive 
themselves.     They   thought   that   the  mas-
ses of India were behind them, and now they   
thought   that  that   section     of    the 

press only helped to deceive themselves and 
that the masses of India were not behind them. 

Mr. Chairman, before I conclude, I would 
like to emphasise one thing. This battle against 
reaction, against fascism and for the 
preservation of democracy, for deepening of 
the content of democracy, for really linking 
economic democracy with political democracy 
and for taking the country forward unitedly to-
wards its goal has not ended with the 
proclamation of Emergency. It has only begun 
and has acquired a new dimension. I am very 
happy that organisations like the RSS and the 
Anand Marg have been banned. Dr. Mathew 
Kurian is not here. Otherwise, I would have 
asked him : Have you forgotten that when "the 
Anand Marg attacked Jyotirmoy Bosu, at that 
time, you demanded that the Government 
should take action against such groups who 
are engaged in sinister, murderous activity? 
The politics of human skulls, the politics of 
murder, the politics of degrading our youth 
cannot be allowed to be continued in this 
country. But that is only the negative part of it. 
There is a positive programme of economic 
revival of this country, a positive programme 
of seeing that the downtrodden and the 
oppressed do not feel that they have been let 
down, that promises made are kept, and a 
positive programme which would see that our 
rural India is restructured, that the poor 
Harijans and the Adi-vasis who are living in 
degrading conditions are really able to live 
like human beings. The 20-point programme 
which the Prime Minister has announced, 1 am 
sure, is only the beginning. But the 
implementation of this programme is not an 
easy task. Let us admit and let us recognise the 
fact that it cannot be implemented merely by 
depending on bureaucracy. The entire people 
of India, irrespective of the political parties to 
which they belong, those who have faith in 
this programme, faith in democracy, secu-
larism and socialism, have to be combined 
together in every village and in every district. 
And popular initiative has to be released and 
popular vigilance has    to    be 
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maintained over bureaucratic waywardness. 
And I admit that there is danger that the 
power's which have been vested in the 
bureaucracy may be misused. And, every such 
misuse of power has to be opposed if innocent 
people are made victims because of any 
capriciousness on the part of any section of 
the bureaucracy. We are all  there to oppose it. 

Mr. Chairman, Sir, I have gone round some 
parts of the country and 1 have seen and I am 
quite sure that a new sense of hope has been 
revived in the country and a new sense of 
confidence is there in the country. Let us not 
allow this confidence to be sapped. Let us not 
allow this hope again to be turned into 
despair. Let us remove all the bottlenecks, 
political, legal and constitutional which stand 
in the way of our march towards our goal of 
socialism. 

Thank you. [Mr. D-'puty Chairman in the 

Chair] 

SHRI N. G. GORAY (Maharashtra) : Sir, let 
me begin my speech by making a candid 
admission that our perception of the situation 
and your perception of the situation differ in a 
fundamental manner. There is ;t wide gap 
between the two perceptions. It seems that all 
of you on that side have come to the 
conclusion that the best and the safest place 
for people like me is in jail. And, we have 
come to the conclusion that an egalitarian 
democracy is impossible in India unless you 
are removed from power. This is the 
contradiction which we should not try to hide, 
because if you hide this, it will be difficult to 
understand the developments that have taken 
place during the last three or four years. 

Sir,- without meaning any disrespect to the 
speakers who have spoken from that side, I 
would like to single out three speeches. One, 
that of Shri Brahmananda Reddi, who 
initiated the debate, then that of Shri Raju 
who was frank enough to tell us that there is 
no question of going back to where we were 
so far as democratic rights were concerned 
and the last, but not 
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the least, that of my friend, Professor Dutt, 
who told us that what is necessary is to speak 
honestly and I am assuring him that I shall try 
to be honest. I shall try to present to you my 
point of view as frankly and as honestly as 
possible. 

Sir, I begin with the speech of Shri 
Brahmananda Reddi. He presented to us a 
long chargesheet in which the accused No.l 
was, of course, Shri Jayaprakash Narayan. I 
would like to ask him if he would allow me to 
publish a white paper as they have published, 
detailing all the shootings and all the butchery 
that they have indulged in during the last 25 
years, or, is it going to be only a one-sided 
affair and I have to listen time and again on 
the radio, on the T. V. in the press that we are 
the people who have stood in the way of pro-
gress, who have stood in the way of 
democracy, who have stood in the way of 
social reform. I would like to ask him whether 
such a liberty of the press, liberty of 
expression is available ? 

Just now. Sir, I pointed out to the Chairman 
that only what the Minister has spoken will be 
published and that what we have said here 
will not be published. The Chief Censor has 
given guidelines to the press that only the 
names of those who participate will be 
mentioned, not the contents. Is this the ideal 
democracy ? Is this the tryst with destiny 
about which Jawaharlal Nehru had spoken ? 
Therefore, Sir, let us be very frank and let us 
admit that what has happened today is 
considered by some of you as the dawn of a 
new era while we on our side consider that it 
is the beginning of a long night of 
authoritarian rule, of suppression of liberty 
and, may be. even of disintegration of this 
country. I do not know. 

SHRI MAHAVIR TYAGI : Let the Mi-
nister make it clear if such instructions were 
issued. 

MR DEPUTY CHAIRMAN : Let him 
continue. 
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SHRI MAHAVIR TYAGI : I only want to 
know whether such instructions have been 
issued. 

SHRI N.G. GORAY: Tyagiji, I have read it 
and I have pointed out to the Chairman that 
this is the order that was issued by the Chief 
Censor to the press. 

SHRI  MAHAVIR TYAGI: Shame. 

SHRI N. G. GORAY: Now coming to the 
various charges that have been levelled against 
this movement as such, let us try to understand 
what the charges are. Charge No.  1 is that 
those who have been duly elected are being 
deprived of their right to continue  in   the  
Legislatures  for the full | term of five years. I 
would like to ask you: Who has  given  you the 
right to prolong this tenure ?    You say under 
the Constitution you have the right.  Just now  
you have heard that the Kerala Legislature Is 
being extended by six months.  What was the 
mandate ? The mandate of the people was only 
for five years.    Now under the Constitution   
you   are   going  to   extend   it for six months. 
Under the Constitution,  if you like it, you can 
cut it short. What is your authority ? No 
authority at all !  It is as if under the 
Constitution gives you a right to subvert the 
Constitution and if we say that the people have 
lost faith in you and therefore you should 
resign, then you say, "What atrocity are these 
people committing !  How can they ask us to 
vacate the seats ?"       But you can ask them ti) 
continue in the seats for one year more, two 
years more or three years more as it suits you. 
There is no bar on you.    You do not want to 
go to the people. Sir, his particular instance is 
being flung into our face again and again even 
by so eminent a person as Prof. Dutt, and I 
would ask him: Why is it that elections are not 
held in  Kerala  ?    Is  the Kerala  population  
in revolt  ?     What is  happening  in  Kerala  ? 
Because you know that this emergency is not 
accepted by the people of Kerala and it will be 
very difficult for Achuta Menon and his group 
to come back to power, you give them six 
months more. 

Now the charge is about violence. I would 
like to ask you: How many people your 
police and your Border Police have killed 
by shooting innocent people ? Jaya-prakash 
had asked for a judicial inquiry which was 
never granted. I have been to the places in 
Bihar where young students who had 
committed no offence at all were shot at 
sight simply because they were on the road 
when they should not have been on the road. 
Have you got any remedy against it ? Will 
you please publish your records and say 
how many times, after independence, police 
opened fire and how many people were 
killed ? Without any fear of contradicition I 
will tell you that the British never shot at 
people like this. 

I am not saying that they were angels. But 
how many times you fired without the least 
provocation—when the police opened fire, 
and they opened fire to kill ? Will you give 
account of that ? Is it not true that in West 
Bengal—if there is anything wrong that I am 
stating, I would say the representatives from 
West Bengal should stand up and conlradict 
me—the finest flower of youth has been 
liquidated under the pretext that they belong 
to the Naxalites. 

AN  HON'BLE  MEMBER   :   I  stand  to 
support  you. 

SHRI N. G. GORAY : I would like to ask 
this from our Professor from Jadhav-pur 
University. Simply because you did not want 
them, the finest flower, the first class 
students who always topped in the exami-
nations, they were shot. I say this is nothing 
short of genocide. 

AN HONBLE   MEMBER : It is   absolutely 
false. 

SHRI N. G. GORAY : Therefore, when you 
practice this violence, when the police shoot 
like that, has not a man like Jaya-prakash 
every reason to appeal to the police to consult 
their conscience, not to shoot whenever the 
orders are given, because they are shooting 
their own brothers and sisters ? Don't forget 
what happened in  My-Lai  in  Vietnam.      
There  also the 
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American soldiers were carrying out orders, 
but American society is a comparatively free 
society; the press brought out every thing and 
those who indulged in these atrocities were 
punished. Nearer home, what did the Pakistani 
Army do in Bangladesh? Were not terms and 
conditions laid down by Mujib that all those 
people would be tried for genocide ? Were not 
the Army people carrying out the orders of the 
superiors ? They were. They were not acting 
on their own. Therefore, if a man like 
Jayaprakash says that whenever an order is 
given to you to shoot, don't shoot; you try to 
understand whom you are shooting, try to 
understand who those people are; don't shoot 
on innocent people, what is wrong ? And the 
question that has been asked again and 
again—and I was sorry to hear it from Dutt; 
he was again and again repeating it—was: 
What have you to say when Jayaprakash 
appealed to the Army ? 

SHRI V. P. DUTT (Nominated): That is 
only one of the things. 

SHRI N. G. GORAY: I am dealing with 
other aspects also. Therefore, I am saying that 
why is it simply because Jayaprakash 
appealed to the Army to exercise its con-
sience .  .  . 

SHRI V. P. DUTT: I did not want to 
interrupt the hon'ble Member, but I want to 
respectfully submit that we should not be 
misrepresented. I did not say that just because 
he said 'don't shoot on innocent people' 
therefore he was "arrested. Mr. Jayaprakash 
Narayan said that the time has come when you 
should regard our struggle as your struggle. 
He also said that the appropriate time has now 
come, when the Government should be 
removed by force. Now I did not want to 
interrupt him. I am a democratic person. I 
believe in the full expression of opinion. The 
only thing I request is that we should not be 
misrepresented. 

SHRI N. G. GORAY: 1 have not the least 
intention  to  misrepresent you.  But I 

am telling you that if J. P. made a statement 
like that, as you said just now, all right you 
send him before a court of law, send him to 5 
years' or 10 years' imprisonment. Lokamanya 
was sent for 6 years. Mahatma Gandhi was 
sent for 2-1 years. Jawaharlal himself was 
sentenced for three years. I do not mind if that 
is done. But simply because Jayaprakash said 
something to the Army, to the people, to the 
students, you hold the entire country to 
ransom ! Why do you prevent me from 
speaking ? Why do you prevent the press from 
publishing whatever we say ? The press is 
duty bound to publish what you say, but they 
will not publish all that we say. 

AN HON'BLE MEMBER: It is a res-
ponsible press. 

SHRI N. G. GORAY: What is a responsible 
press ? I am coming to that point. I say the 
Indian press has played a very prominent part 
in our national struggle, and after 
Independence also. 

SHRI S. S. MARISWAMY :   Here you 
arc. 

SHRI N. G. GORAY: I remember I was in 
the other House and my friend was also there 
in the other House. The Chinese aggression at 
Ladakh was first reported by our press and 
there is a record of Jawaharlaiji saying that he 
did not want this news to leak to the people 
because he wanted friendship between China 
and India to continue. Who were the people 
who told us of the Chinese aggression ? It was 
they the press. Who told us about the arms 
supply that was resumed by America to 
Pakistan ? It was the press. At that time, 
Sardar Swaran Singhji was the Defence 
Minister. He did not know and then he made 
enquiries and he came to know that what was 
reported in the press was true. Why are you 
afraid of that press ? I would like to ask my 
friends like Dr. Dutt, are you going to make 
democracy a woman in purdah that nobody 
should look at her, nobody should touch her  
and  nobody  should  speak to her and 
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[Shri N. G. Goray] only you people will 
speak to her ? Is that democracy ? Many of 
you must have read that the Japanese Prime 
Minister was knocked down while he was 
going to a meeting and presented with a 
dagger and a request that he should kill 
himself. That was an attack from the rightists. 
They did not like his signing the non-prolifera-
tion treaty. Did the Japanese Parliament 
declare emergency because the Prime Minister 
was attacked ? There is a photograph; he is 
lying on the ground and the attacker is with a 
dagger. 

Just imagine what happens in England. Dr. 
Dutt had asked can you imagine Wilson 
leading a morcha against the Parliament? 
Certainly not. But can you imagine Heath 
shooting down the coalminers when they 
declared a national strike ? He will not do it 
and, therefore, Wilson also does not do it. 
Both sides must play the game. When you 
cannot answer the people, all the answer that 
you have is to put them in jail, throw them in 
jail and put them behind the bars. Ts this the 
answer ? And even what we speak here, I 
know, will not be allowed to go out. When we 
come to attend Parliament session, you arrest 
us. Sir. I am reminded of an incident when I 
attended the British Parliament in a delegation. 
T was taken a back. Sir, it was a Conservative 
Government and one member from the Labour 
Party got up and said: "A man who was 
avoiding arrest, came to me in the morning 
because he belonged to my constituency and 
he was arrested at my doorsteps. Why did you 
arrest him when he was approaching his M. 
P.?" And, Sir, to my surprise, the Conservative 
Minister for Home got up and said: "I 
apologise for what has been done and I assure 
you that this thing will not happen again." Sir, 
yesterday, I pointed out to you. the President 
calls us here for attending the Parliament and 
as soon as we come here, we are arrested. You 
ask us to go to a meeting and when we go to 
the meeting, we are arrested. My friend Madhu 
Dandavate was arrested; Mr. Ad-vani was 
arrested, Mr. Mishra was arrested. 

Why ? Because they were attending a meeting 
which you yourself had called. What is this ? 
Is this democracy ? I wanted Mr. Dutt and 
others to raise their powerful voice and say 
that whille we would like to have emergency, 
we would not have this sort of emergency 
which is running amuck. If you say that Jaya-
prakashji's forces were running amuck, are 
you as counter measure running amuck 
yourself ? So, Sir, my plea is that it is really 
an action and reaction. You are angry with us; 
we are angry with you. This will not save 
democracy. This will not take our country 
anywhere except to-waids chaos, and, 
therefore, I am appealing, Sir   .   .   . 

(Interruption) 

SHRr RANBIR SINGH: Not to us. 

SHRI N. G. GORAY: I never appeal to you 
because I am sure that tomorrow if [ndiraji 
release Jayaprakash and has talks with him and 
says: "All right, you cooperate with me" you 
will say: dekho, kaisa AIM;. YOU have already 
stopped exercising your intelligent judgment. 
Therefore, I do not talk with you at all. I know 
what you are and, therefore, I am appealing to 
those people who still have their heads on their 
shoulders. That is the point. What I am saying 
is, you take this 20-point programme. Let me 
come to the brass tacks. What is new in that ? 
You have been announcing this programme 
from the housetops ever since there was a rift 
in the Congress. There is nothing new. What 
prevented you from implementing this 
programme ? What are the main characteristics 
of this programme ? Give land to those who 
have no land. Who has prevented you from 
doing it ? Complete the land registers. Who 
has prevented you ? In Bihar there is no land 
register at all and in Bihar ever since 
independence it is your Ministry which is 
functioning. Who has prevented you  ? 

AN HON. MEMBER: Right reaction. 
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SHRI N. G. GORAY: It is you. I am 
coming to the point of right reaction. Mr. Dutt 
yesterday talking about the RSS said that it is 
a Brahmin-dominated organisation. Who are 
these people on the front benches? Mr. 
Umashankar Dikshit, I suppose, is the greatest 
Sudra. Then, this gentleman, Mr. Kamlapati 
Tripathi, is the most secular of secular people. 
Mr. Dutt, if you are engaged in a really serious 
discussion I will tell you that in this 
unfortunate land everything has been decided 
by twenty per cent people. It is they who fight 
and it is they who rule. It is they who build 
and it is they who destroy. It is they who 
legislate and it is they who dispense justice. 
This is what has happened for centuries. Only 
once during the last three thousand years the 
genuine voice of a Sudra was heard when Dr. 
Ambedkar spoke. It was only once during the 
last three thousand years. Otherwise, whether 
you look at the Communist party or the 
Socialist party or your party or the Jana 
Sangh, they are the Brahmins and the higher 
castes. 

DR. V. P. DUTT: Gandhiji spoke. 

SHRI N. G. GORAY : Speaking about 
Gandhiji I would not put him on the same 
pedestal as Dr. Ambedkar so far as speaking 
on behalf of the downtrodden is concerned. I 
am sorry to say that, but I have to say it. 
Therefore, do not say that this is what you are 
doing for the down-trodden. You are doing 
that for yourself, including this twenty-point 
programme. If you are really serious, then it is 
not by eliminating ns who have been all the 
while for the implementation of this, but it is 
by eliminating many on your side that you can 
fulfil this programme. (Time bell rings) I ask 
you a straight question: Are you ready for 
such a showdown with your own people? I am 
not blaming anybody, but it is these people 
who have stopped all these programmes from 
being implemented. Now, they say there is no 
land for distribution. It is because they have 
distributed land to a grandchild which is yet to 
be born. This is what is happening. I have not 
said a word against Indira Gandhi. Since 

I came here or even outside I did not say 
anything against Indira Gandhi because it is 
not personal. You say that she is being 
attached. Naturally it is because she is the 
Prime Minister. If she is not the Prime 
Minister, nobody will mention her. Therefore, 
when she is the Prime Minister of the country 
and she is leading the party that is ruling this 
country for the last so many years, naturally 
the attack will be on her. Naturally they 
attached Mr. Wilson because he was try-ins to 
take his country to the European Common 
Market. He had to go and plead with his 
people ana he conducted a referendum. He 
never said : You people are opposing me. 1 
will put you in jail. This is not the way of 
democracy. Democracy ought to be a sturdier 
plant winds, can stand all the blows and all the 
winds, however harsh they may be. Therefore, 
before I conclude I would say about this 
twenty-point programme, why does not the 
Prime Minister propose that this is the 
programme? Let all the parties come together 
and discuss it. May be we shall have to add 
two more or subtract two and make it a shorter 
programme. It does not matter. In fact, as I 
have said, have five or six main items. 
Hammer them out and complete them and 
then move to the next item. Why not ask 
Jayaprakash Narayan, why not ask all those 
people whom you have incarcerated? Bring 
them round the table. Say, this is the 
programme and any body who goes against it 
you will set him aside. Do not put him in jail, 
but set him aside. Do not suppose that all the 
bridges need to be blown up. Do not think that 
you will be able to manage India with only 
Shrimati Indira Gandhi and your party behind 
her; it is too vast a country, with so many 
people, so many shades of opinion, so many 
religions. 

Sir. 1 know that the contradictions arc 
glaring. I know that we have differed. Still 
there is no other way for us. If you think that 
the only way is to shut the mouths of all the 
Opposition, then I tell you, you are not only 
harming the Opposition,   you   are   not   only   
harming   demo- 
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SHRI K. A. KRISHNASWAMY (Tamli 
Nadu) : Mr. Deputy Chairman, Sir, the 
Proclamation of Emergency is a constitutional 
device to safeguard the unity, stability and 
integrity of the nation. The framers of the Indian 
Constitution had envisaged certain conditions 
and incorporated them in the provisions of the 
Constitution and this power has now been used 
to prevent the disintegration of the country and 
to maintain the unity and stability of the nation. 
The timely action by the Central Government 
has been a claimed by one & all throughout the 
nation. So far as the State of Tamil Nadu is 
concerned, it is second to none in responding to 
the action taken by the Prime Minister of India. 
Further, Sir, it would not be out of place to 
mention here that we the people of Tamil 
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Nadu consider the Prime Minister, Shrimati 
Indira Gandhi, not as a leader of a parti-cular 
political party, but we consider her and we 
see her as the symbol of a resurgent India, as 
a symbol of progressive forces and as a 
symbol of great social changes. 

Sir, I would like to bring to the notice of 
this House only one point. The disturbing 
feature in this context is that the people of 
Tamill Nadu, when the Prime Minister of 
India took this timely action, unitedly 
supported her timely action. But the esta-
blishment, the ruling party and the Govern-
ment there, is antagonistic and hostile to her 
economic programme and the Emergency 
declaration. The ruling party there, the DMK, 
recently passed a resolution on the issue of 
emergency stating that the action of the Prime 
Mininster is nothing but the inauguration of 
the advent of dictatorship and this clearly 
shows the unhelpful attitude of the Tamil 
Nadu Government. But they are in a powerful 
position and they can do anything. The 
subsequent conduct of the Government is not 
conducive to the national  interest and 1 
request 

the honourable Home Minister to see that 
necessary action is taken to help the Tamil 
Nadu people take part in the mainstream of 
Indian politics. 

Further, I need not mention that the 
reaction and the subsequent conduct of tho 
Tamil Nadu Government is not conducive to 
the efforts for the promotion of unity in the 
present conditions. Therefore, I request the 
Home Minister to intervene and do the 
needful in the larger interests of the nation. 

With these words, Sir. I conclude. 

ALLOCATION OF TIME FOR DISPO-
SAL OF GOVERNMENT BUSINESS 

i 

MR. DEPUTY CHAIRMAN: ! have to 
inform Members that the Business Advisory 
Committee at its meeting held today, the 22nd 
July. 1975, allotted time as follows for 
Government Legislative and other Business to 
be taken up during the current session of the 
Rajya Sabha: 

  

51    Allocation of time [RAJYA SABHA] for disposal of Govt. 52 
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